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Judgement

1. The petitioner, which is a co-operative society registered under the Kerala Co-
operative Societies Act, 1969, is before this Court in this writ

petition filed under Article 226 of the Constitution of India, seeking a writ of
mandamus commanding respondents 1 and 2 to recover an amount of

Rs.2,00,566/- with future interest from the retirement benefits of the 3rd
respondent, including his DCRG, in terms of the consent given in Ext.P5,

and to remit the same in respect of loan account No.OL13909. The petitioner has
also sought for other consequential reliefs.

2. On 27.10.2017, when this writ petition came up for admission, the learned
Government Pleader took notice for respondents 1 and 2. This

Court issued urgent notice by speed post to the third respondent, returnable
within two weeks. This Court has also granted an interim order

directing the first respondent to retain an amount of Rs.2,00,566/- from the
pensionary benefits payable to the third respondent (wrongly stated as
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''petitioner'' in that order) other than gratuity for a period of one month.

3. Despite service of notice, none appeared for the third respondent. On
04.01.2018, when the writ petition came up for consideration, the

learned Government Pleader was directed to get instructions as to whether the
pensionary benefits including DCRG has already been disbursed to

the third respondent.

4. Today, when this case is taken up for further consideration, it is submitted by
the learned Government Pleader that out of the pensionary benefits

payable to the third respondent, a sum of Rs.2,00,566/- is still retained by the
second respondent.

In such circumstances, this writ petition is disposed of by directing the second
respondent to disburse the said amount of Rs.2,00,566/- to the

petitioner towards the liability in respect of the loan account No.OL13909. The
said amount shall be disbursed, as expeditiously as possible, at any

rate, within a period of two months from the date of production of a certified
copy of this judgment.
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